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Delhi Legislative Assembly

BULLETIN (PART-II)

(General information relating to Legislative and other matters)
Wednesday 10" March, 2010/19 Phalguna, 1931 (Saka)

No. 66

Hon’ble Members are hereby informed that 16 (sixteen) notices for resolutions
were received by the Assembly Secretariat till the last date of receipt of Private Members
Resolutions i.e., Friday, 05.3.2010. The following three resolutions have been selected
on the basis of Balloting. These Resolutions would be taken up for discussion on the
Private Members Day i.e. Friday the 19" March, 2010:-

S.No. | Name of the Hon’ble MLA
Text of the Resolution

This house resolves that special status be provided
1. | Shri Balram Tanwar to all urbanized and rural villages of Delhi to exempt
from House Tax, Property Tax etc. and purview of
building laws/bye — laws,

This House also resolves that these villages be
granted special rebate in the electricity and water
charges under special status.

This House resolves that increasing level of air

2. | Shri Kulwant Rana pollution be reduced by making the prevailing
provisions more stringent and ensuring strict
compliance.

This House resolves that permission to spend MLAs
3 Shri Mohan Singh Bisht fund be granted in those 622-unauthorised colonies
which have been issued provisional certificates.

SIDDHARATH RAO
Secretary



